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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY

TENTH SESSION

THE I{ARNATAKA TRANSPARENCY IN PUBLIC PROCUREMENTS

{AMENDMENT| BILL, 2OL6

(L .A.  B i l l  No.  19  o f  2016)

A Bill further to amend the Karnataka Transparency in Public Procurements

Act ,  1999.

Whereas i t  is expedient further to amend

Publ ic Procurements Act,  1999 (Karnataka Act

here i  na  f t  e r  a  ppear i  ng :

Be i t  cnactcd bv the Karnataka Statc Legislaturc

Repub l ic  o f  Indra  as  fb l lons : -

Karnataka Transparency in

of 2000) for the purposes

once .

6.- In the Karnataka Transparency in Publ ic

Act 28 of 2000).  af ter Sect ion 6, the fol lowins

the

2 B

in thc Sixtv seventh year of the

1. Short  t i t le and commencement.-  (1) This Act may be cal1ed the

Karnataka Transparencv in Publ ic Procurements (Amendment) Act,  201,6.

(2 )  I t  sha l l  come in to  fo rce  a t

2. Amendment of sect ion

Procurements .^\ct ,  1999 (Karnataka

sha l l  be  inser tec l ,  namel l ' : -

'Provided 
that,  the tender invi t ing atr thor i ty shal l ,  in the not i f ied

Deparrtments out of  those construct ion \vorks, value of rvhich does not

erceed Rs.50 .00  Lakhs  such number  o f  r "vorks  no t  exceed ing  17 .15  percent

be tenclered only among the tenderers belonging to the Scheduled Castes

Categorv and such number of rvorks not exceeding 6.95 percent be tendered

onl.v among tenderers belonging to the Scheduled Tribes Category, by taking

ol l t  not lces, commLlnicat ions and publ icat ions required to be taken fol lorvrng

the  prescr ibed procedures :
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Provideci further that,  i f  no tencler from persons belonging to the

Schedr-r lecl  Castes or Scheduled Tribes as the case may be, is received in

response to the invi tat ion in two attempts such rvorks may be tendered

4 m n n o  n t h e r s

Explanat ion:-  For the purpose of this proviso,-

(1] Scheduled Castes" shal l  have reference to the Scheduled Castes

specif ied in part  VII  of  the Const i tul ion (Scheduled Castes) Order,  1950

macle under Art ic le 341 of the Const i tut ion of India and as amended from

tirne to t ime;

(2) Schedr-r led Tr ibes shal l  have reference to the Scheduled Tribes

specif ied in part  VI of  the Const i tut ion (Scheduled Tribes) Order,  1950 made

under Art ic le 342 of the Const i tut ion of India and as amended from t ime to

t ime: "
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STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Transparency in

Public Procurements Act, 1999 (Karnataka Act 28 of 2O0O) to overcome the

unemployment problem in the Scheduled Castes or Scheduled Tribes

Community and to encourage their participation in such number of works

not exceeding i7.15 percent for persons belonging to the Scheduled castes

and not exceeding 6.95 percent for the persons belonging to the Scheduled

tribes out of the total number of Government construction works uoto

Rupees 50.00 lakhs.

Hence the Bi l l .
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative

measure.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2 : The proviso to section 6, proposed to be inserted by

this clause empowers the State Government to

make rules regarding the procedure of taking out

notices, communications and publications required

to be taken by the tender inviting authority.

The proposed delegation of legislat ive power is normal in character.

SIDDARAMAIAH
CHIEF MINISTtrR

S.Murthy
Secretary (l/C)

Karnataka Legislative Assembly
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ANNEXURE

EXTRACT FROM THE I{ARNATAI(A TRANSPARENCY IN PUBLIC
PROCUREMENTS ACT, L999
(KARNATAKA ACT 28 OF 2OOO)

xxx >(x>( xxx

6. Procurement Entities to follow Procedure.- No tender shall be invited,

processed or accepted by a Procurement Entity after the commencement of this Act

except in accordance with the procedure laid down in this Act or the rules made

thereunder.

xxx xx>( xx>(
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